
CENTRAL AIKINISTRATIVE TRIBUNAL LUCKNOW BENCH LUCKNOW 

ORIGINAL APPLICATION NO: 4 0 0 /2 0 0 3 > 

th is / the 26th day of Aucmst 2003 ♦

HON. MR, A .K . MISRA I'IEMBSR(a )

HON. MR. aMT. MEERA CHIBBER MSMBSR(J)

Srnt. Pratiraa S ihha  aged about 34 years w ife  o f  S r i  Jwala 

Prasad R /o  Pidiyapar (Bengaipur) Post and D istrict  Sheikhpura 

B ihar presently posted as S ta ff  Nurse Jawahar Navodaya Vidyalaya 

Jyotiba  Phoole Nagar,

• . ,  .Applicant.

BY ADVOCATE SHRI M .M . ASTHANA.

VERSUS

1 . Navodaya V idyalaya Samiti New Delhi through its  

Conimissioner.

2 . Deputy Director, Regional O ffic e  Navodaya Vidalaya  

Sam iti, B-10, Sector-C, A lig a n j, Lucl<now.

3 . A ssistant Director (P )/In q u ir y  O fficer , Regional O ffice , 

Navodaya Vidyalaya Sam iti, B-lO, Sector-C, A lig an j, 

Lucknow.

4 .  Principal Jawahar Navodaya Vidyalaya, Buklana D istrict  

B\il andshahar.

5 . Principal, Jax^rahar Navodaya Vidyalaya, D istr ic t  Jyotiba 

Phoole Nagar.

....R ESPO N DE N TS.

BY ADVOCATE SHRI A nil K\amar.

e&DER(ORAL)
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BY A .K« MISRA MEMBER(A)

The r e l ie f  claiined in  the present O .A . is  for 

quashing the irapiigned order dated 11th  J u l y "2003 as 

contained in  Annexure No. 1 to the O .A .«  and further 

prayer for issue o f  suitable directions to the opposite 

p arties  to ma3ce payment of w itheld  increment of the 

applicant during the period applicant remained under 

suspension. I t  is  also prayed that order dated 1 1 •7 .2 0 0 3  

be not inpleraented during the pendency o f  this

2* The learned counsel for the p a rties  have been
I

heard.

3 .  In  this O .A .#  the question of m aintainability  is

involved because#, the impugned order of 11th July  2003 

has not been challenged in  appeal which i s  a statutory 

remedy. Since/ the statutory remedy has not been availed  

by  the applicant/ the O .A . is  not ^  maintainable interms 

o f  the provisioniof Section 20 o f  the AT ACT 1985*

4* Accordingly/ v/e dispose o f  th is  O .A . w ith  the direction

that the applicant shall v/ithin two weeks of receipt of this 

order/ f i l e  an appeal before the competent authority and tiZt, 

competent authority shall decide the s a id  appeal w ith in  two 

months from the date ofi which the appeal is  received in  thed-j^i^ 

competent authority*

5* The O .A . is  disposed of as above without any order as

to costs.

M EI^SR(J) MEMBER(A)

LUaOJOW: m T E D : 2 6 .8 .2 0 0 3 *

V .


